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Cooece e 23.03.2005 Pregent.s The Hen‘ble Mr.Justice G.sivarajcn.
- This application 15 iniforw . N O vice-Chairman .
is filed/C. F. fur Ke. .20/ _ The Hen'ble Mr.K.V.Prahladan,
efs yusdgl vide PG ‘ Member (A). . . . :
No.WG.1168.2: 171" Heard Mr.A.ahmed, learned ceunsel for
Dated., [K‘...Zi..rm ............ N ') ‘the applicants.and Nre.M.U.Ahmed, learned
S ' ol 3; ol Addl.C.G.8.C. for the respondents.
‘ \c Dy. ;\eo strar S8ince the applicants have submitted-
. \. %7/, -repfiresentations (Annexure-E & El) to the

- - { Engineer-in-Chief*s Bganch, Army HQs, New

' .Delhi & to the Garrison Bngineer (a/F)
Berjar and since the pdditional assistant
Directer (Adm) for CWE Shillong had reco-

‘mmended the case eof the applicants for
grant of SDA, it is fer the Chief Engineer,
shillong Scne to pass appropriate orders
in the matter of granting SDA. Since the

; { recommendation ef the additienal Assistant

: Director (Adm) for CWE Shillong (Annexure-

’ F) id dated 6.10.2004, the said Chief

(1 .« Engineer ought te have taken a decision.
| o | " within a t.easonable time. Mr.M.U.Ahmed, -

' | learned Addl.C.0.S.C. will ascertain frem
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23.3.2005 the reSpondents as to whai, transpﬂxred
‘ t,nereeu and! report befere this ‘rribunal'ﬁ
| . | | en 12.4.2005. ~
}_S’_iff_,. < 0a., e -. . . .. 7188ue acopy of thés order te the
: g7~ T ' learnod ccmnsel for the pnreies ° &a«

b - ents. the cage: is :.adj«q}‘z:nl ,'f > 7

- /.\(9&-4 F;.,o. 10 | _ | : 3 »applicant ahould see : =t a‘v‘ ther, n

has been served or not. Written xxzkﬁm—
43267{/2 A R 1. . 5 ol L ' y

7 L 5 1’05-47 _ _'st.atenent, if any. be file«:l.

| Ma’rv @/5@7”’“’5“ S f;;.xleamed Addmg “Sic ' fersthe respond-

; L L ,0(/“52 S A , ) . o
(0% /I @E;q,} LA T ),?
Wi et e SR | L Member (a) - Vice-Chairman

B : . % R l . 12'0502095 . Mr. MJU. md. learmad Addlo o@o
L : . ,s.c. fer the reSpendents sesks four
BT : ‘weeks time to give roper repdy:in the
RE < .matter. poest on 1406.209 - %
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' 14, 6.2005 ' Heard learned counsel for the partie
On/owueMdZml Sty o P
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(\ '+ (@- O/M A ’/\"’M/é“\)' Tt o qn separate sheets. The O.A. is diSposed
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' CENTRAL ADMINI&,TRATIVE TRIBUNAL = :GUWAHATI BENCH.
O.A No780f2005.
* DATE OF DECISION: 14.06.2005.

Shri Manik Mazxifndar & Six Others L ‘ APPLICANT(S)
UMr.A Ahmed - ~ ADVOCATE FOR THE
- - - APPLICANT(S)
. VERSUS - . R
U.0.L&Ors. . RESPONDENT(S)
Mr. M. U. Ahmed, Addl.C.GSC. " ADVOCATE FOR THE
i T ' RESPONDENT(S)

THE HON BLE thU‘:TICE G. SIVARAJAN, VICE CHAIRMAN
THE HON’BLE MR. K.V. PRAHLADAN ADMINISTRATIVE IviEMBER

‘1._ Whether Repnrtcra o&locai papers may he allowed to see the
.judgment’> .

2. Tobe referred to the Reporter or m}t ?

| 3. Whether their Lm.dshxps wish to see the fan copy of the
3udgment’7’

4. Whether thejudgment is to be circulated to the other Benches’?

judgmen t delivezfed by Hon'ble Vicg-Ch airman.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

: Qriginal Applicationt No. 79 of 2003.

Date of Oldei This, the 14th Day of June, 2005

THE HON'BLE MR. JUSTI(‘E G QIVARA}AN VICE CHAIRMN

THE HON'BLE MR K V PRAHI_ADAN ADMINISTRATIVE MEMBER;

1.

' Shri Manik Mazumdar

MES No.264690

Junior Engineer (QS&C})
- Office of the Garrison Engineer, Guwahatx

Satgaon, P.O: Satgacn, Guwahati-27.

‘Shri Pradip Chandra Das

MES No.243448

- Junior Engineer (QS&C)

Office of the Garrison Engineer, Guwahati
Satgaon, P.O: Satgaon, Guwahati-27,

Shri Pran Gopal Nath
MES No.243447 :
Junior Engineer (QS&C).

- Office of the Garrzson Engmeer (O, Rangxa
P.O: Rangia.

Shri Prabin Chandra Saikia -
MES No.238699 '
Draftsman Grade-1 :
Office of the Garrison Engineer (A/F)

'Borjhar, Guwahati-15.

Shri Biswanath Roy

- MES No.238682

Draftsman Grade-I

- Office of the Chief Engineer, Shillong Zone -

Spread Eagle Falls Camp

- Shillong- 793 001.

Shri Pratul Sharma Khbﬁnd

Junior Engineer, B/R
Office of the Garrison Engineer :
Narangi, P O: ‘%atgaon Guwahatz 27.

Shri Suren-Chandra' Kakta

- Assistant Engineer (AGE B/R)

Office of the Garrison Engineer

‘Borjhar, Guwahah 15. : _ o ’..Ap‘p_iiclants.'

By Advacate Mr. A, Ahmed.

Versus - -



1.  The Upion of India
Represented by the Secretary
to the Government of India.
.Mmlz.tly of Defence, 101 South Block
' New Delhi-1.

2. The Engmeet in Chief's Branch
B Army Head Quarters
- Kashmir House '
DHO PO, New Delh; -110 013

3. ._The Chief Engmeez
HQ, Sh!llong Zone

Spread Eagle Falls. Camp .
' Sh}ilong "’93 001.

4. The Chief Engineer
Air Force, Elephant Falls
Shil]ong, Meghalaye :

5. The Chief Engmeer
'HQ, Eastern Command
Fg;ft William, Kolkata - 700 021.

6.  The Garrison Engineer
Guwahati, P.O: Satgaon
GUWahati-Z'T

7. The Garkison 1 Engineer
' _ 868 EWS, C/O 99 APO
8. ThevGarl. ison Engmeer
Narangi, P.O: Satgaon -
Guwehati-27. |
‘9. The Controller of Defence Account (CDA)

Udayan Vihar, Narangi
‘ Guwahat’i» ?81 171.

10. The Area Accounts Officer
Mlmstry of Defence, Bivar Road _ - ‘ a
' Shgllongnl Meghalaya _ . . . Respondents.

By Mr. M. U Ahmed, Addl. CGS.C.

¢

ORDER (ORAL)

SIVARAIAN, L.(V.C):

' The applicants seven in number are working in the
{ Co : : :

different Capaéitiés -E.fjun.ior: 'Ehgineer,-'Draft'srhan Grade, Assistant

Engiﬁéer ietc-. under the respondents 3 to 8. They have filed 'this



3

'a’pp'li'cation seeking for direction to .i:he' respondents to pay Special

Duty Allowa’r‘xg:e (SDA in shofrt) to them. Itis stated that the app}icalnfs "

are entitled to SDA for working in the N. E. Region as pef Ofﬁée
Me:noréxldums dated 14.12.1983 and 22.7.1998 issued by the Govt. of
India, Ministry of Finance, Department of Exp_énditﬁx;e; Their
grievénce 1s tﬁa’; i;1 spite of satisfying the requireméﬁﬁs of all India
t}*ansfer liability and all India commor-x-seniority list .and 'though the§ )

were transferred from N. E. Region to outside region and re-

'transfe_rred‘ therefrom to N. E. Region which would éatisff the

requirémen’t fprv grrant of SDA, respondents are not paying SDA to them.
2. We have heard Mr. A. A}.:med,.iearned counsel for the
applicants and Mr. M. U. Ahmed, learned Addl. C. G. S. C. for the

responderits. We had occasion to consider the question regard.ing the

admissibility of SDA in the case of Central Govt. civilian employees'

working in N. E Region in our judgment and order dated 31.5.2005 in

O.A. Nos.170/1999 and connected - cases a.ﬁd had summarized I}the.
legal ,position wif:h refefence to the ?ariéué Government orders and
the decisions of the Hon'ble Suggreme Court in paragraphs 52 af:d 53

of the said judgment as follows:- - |

“52.  The position. as it obtained on 5.10.2001
by virtue of the Supreme Court decisions and the
Government orders can be summarized thus:

» Special Duty Allowance is admissible to
Central Government employees having All India
Transfer liability on posting to North Eastern
Region from outside the region. By virtue of the

. Cabinet <¢larification mentioned earlier, 'an
employee belonging to North Eastern Region and
subsequently posted to outside N.E.Region if he is
retransferred tc N.E. Region he will also be
entitled to grant of SDA provided he is also having
promotional avenues bases on a common All India
seniority and All India Transfer liability. This will
he the position in the case of residents of North
Eastern Region originally = recruited from outside
the region and later transferred to North Eastern
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for compixance.

" Region by virtue of the All ‘India Transfer liability
- provided the promotions are also based on an All
,'Ind:a Common Semonty .

53, Howevei pavment of SDA, if any made
to ineligible person till 5.10.2001 will be walved "

3. '_ Though the apphcants have 5tated tha!r they satisfy all the

requirémenﬁs stated in the said dec:sxon, in the absence of positive

: mat'erials"we are of ,the view that the concephed respohdent must be

dlrectﬂ‘d to consnder theu ciaxm and pass appropriate orders in the
matter In the cxrcumstances, we dlrect the 1espondenr no.S. to
consider ,the claim Qf'the applicants herein in the light cf.the

governing principlés stéted in paragfaphs 52 and 53 of the common

.jud'gment extracted hereinabove after ascertainin-g the factual

situation of'each' of i:he applicants and to take a decision within a .

P

period of.'thrée moﬁthé fmm the date of receiApt of copy of this order:.

Thc Orlgmai Apphcation is dlSpOSG"d of as above. The

applicants wﬂl produce i'hls order betole the mnvemed respondent |

" (K.V.PRAHLADAN ) R (G. SIVARAJAN )

ADMINISTRATIVE MEMBER ‘ - VICE CHAIRMAN -

O 1 |
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;'2 2\0aR2007 |

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)

[
ORIGINAL APPLICATION NO. 7—’1 OF 2005.

BETWEEN

Shri Manik Mazumdar & Others
... Applicants

-Versus-
The Union of India & Others

... Respondents

LIST OF DATES AND SYNOPSIS:

<

Annexure-A is the photocopy of extract of Office Memorandum
dated 14-12-1983.

AnnexureB is the photocopy of Office Memorandum No.F.No.11
(2)/97-E-II (B) dated 22-07-1998. '

Annexure-C is the photocopy of Letter No.20-12-19999-EA-1-1799
Dated 02-05-2000. ’ A

Annexure-D is the photocopy of letter No.90237/752/EIC(Legal-C) °
Dated 4% June 2003.

Annexure-E & El are some of the representations filed by the
Applicants,

Annexure-F is one of the recommendations of the authority

. concerned for payment of Special Duty Allowance to the

Applicants.



Annexure G, H & I are the photocopies of the Judgment and Order
dated  19-03-2001,  25-04-2003 and  17-02-2004 in
0O.A Nos.56/2000, 1172003, 30/2003 and 0.ANo.301/2003
respectively passed by this Hon’ble Tribunal.

This application is not made against aﬂy particular order but praying

for a direction from this Hon’ble Tribunal to the Respondents for payment
of Special Duty Allowance to the Applicant as per Government of India,
Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02-05-2003
and also as per other similar judgments passed by this Hon’ble Tribunal in
0O.ANo.56 of 2000, O.ANo.11 of 2003, O.ANo0.30 of 2003 and
0.A.No.301 of 2003, | '

RELIEF PRAYED FOR:

That the Hon’ble Tribunal may be pleased to direct the Respondents

to pay the Special Duty Allowance to the Applicants.

To Pass any other relief or relieves to which the ‘Applicants may be

entitled and as may be deem fit and proper by the Hon’ble Tribunal.

To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble Tribunal

deem fit may pass any order or orders.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, < é = 2
GUWAHATI BENCH, GUWAHATL 2 <
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 9% §

ADMINISTRATIVE TRIBUNAL ACT 1985)
ORIGINAL APPLICATION NO. 77 OF 2005.
BETWEEN

1 Shri Manik Mazumdar
MES No.264690,
Junior Engineer (QS&C), |
Office of the Garrison Engineer, Guwahati -
Satgaon, P.O.-Satgaon, Guwahati-27.

2. Shri Pradip Chandra Das

‘ MES No.243448,
Junior Engineer (QS&C),
Office of the Garrison Engineer, Guwahati
Satgaon, P.O.-Satgaon, Guwahati-27.

3. Shri Pran Gopal Nath
- MES No.243447,
Junior Engineer (QS&C),
\ Office of the Assistant Garrison Engineer (),
Rangia, P.O.-Rangia.

4. Shri Prabin Chandra Saikia
MES No.238699,
| Draftsman Grade-],
Office of the Garrison Engineer (A/F),
Borjhar, Guwahati-15.

5. Shri Biswanath Roy,
MES No.264682,
Draftsman Grade-1,
Office of the Chief Engineer, Shillong Zone,



e

Spread Eagle Falls Camp, Shillong-793001.

Shri Pratul Sharma Khound
Junior Engineer, B/R,
Office of the Garrison Engineer,
Narangi, P.O.-Satgaon, Guwahati-27.

Shri Suren Chandra Kalita
Assistant Engineer (AGE B/R),
Office of the Garrison Engineer,

* Borjhar, Guwahati-15.

... Applicants
-AND-

The Union of India represented by the
Secretary to the Government of India,
Ministry of Defence, 101 South Block, New
Dethi-l.

The Engineer in Chief’s Branch
Army Head Quarters,

Kashmir House

DHO PO, New Delhi-110011.

The Chief Engineer,
HQ, Shillong Zone, Spread Eagle Falls
Camp, Shillong-793001.

The Chief Engineer,
Air Force, Elephant Falls, Shillong,
Meghalaya.

The Chief Engineer,
HQ, Eastern Command,
Fort William, Kolkata-700021.
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6. The Garrison Engineer,
Guwabhati, P.O.-Satgaon, Guwahati-27.

7. The Garrison Engineer,
868 EW'S, C/o 99 APO.

8. The Garrison Engineer,
Narangt, P.O.-Satgaon, Guwahati-27.

9. ' The Controller of Defence Account (CDA)
'UDHYAN VIHAR, Narangi, Guwahati-
781171.

10.  The Area Accounts Officer,
Ministry of Defence, Bivar Road,
Shiilbng-l, Meghalaya.
o Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is not made against any particular order but praying

" for a direction from this Hon’ble Tribunal to the Respondents for payment

of Special Duty Allowance to the Applicant as per Government of India,
Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02-05-2003
and also as per other similar judgments passed by ﬂus Hon’ble Tribunal in
0.ANo.56 of 2000, O.ANo.11 of 2003, O.ANo.30 of 2003 and
0.ANo.301 of 2003.

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.
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3)

4)

LIMITATION:

The Applicant further declares that the subject matter of the instant
application is within the limitation prescribed under Section 21 of the
Administratiye Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble Applicants are the citizens of India and as such
they are entitled to all rights and privileges guaranteed under the
Constitution of India.

4.2) That your Applicaﬁts beg to state that they are working in the post
of Junior Engineer/Draftsman Gx%{d?fI/A881stant Engmeer at North Eastem

.
.

Regwn resp_cchvely as stated above under Ministry of Defence. The

e L

Applicants are Defence Civilian Employee.

43) That your Applicants beg to state that they have ;/Lt common
grievances, common cause of action and the nature of relief prayed for is
also same and similar and hence having regard to the facts and
circumstances they intend prefer this application jointiy and accordingly
they pray for grant of permission under Rulé 4(5) (a) of the Céntral
Administrative Tribunal (procedure) Rules 1987 to move this application

jointly.

44) That your Applicants beg to state that the Government of India,
Ministry of Finance, Department of Expenditure granted certain
improvements and facilities to the Central Government Civilian Employees
of the Central Government serving in the States and Union Territories of
North Eastern Region vide Office Memorandum No.20014/3/83-1V dated
14-12-1983. In clause II' of the said Office Memorandum M
Allowance was granted to Central Government Civilian Employees, who
" have All India Transfer Lability at the rate g;_R_g'Z'% of the basic pay
subject to ceiling of Rs.400/- (Rupees Four Hundred) only per month on
posting to any station in the North Eastern Region. The relevant portion of
the Office Memorandum dated 14.12.1983 is quoted below:



(1)  Special (Duty) Allowance: -

. “Central Government Civilian employee who have All India
Transfer liability will be granted a Special (Duty) Allowance at the
rate of Rs.25% of basic pay subject to a ceiling of Rs.400/- (Rupees
Four Hundred) only per month on posting to any station in the
North East Region. Such of these employees who are exempted
from payment of Income Tax, will however not be eligible for the
Special (Duty) Allowance, Special (Duty) Allowance will be in
addition to any Special Pay and for allowances already being drawn
subject to the condition that the total of such Special (Duty)
Allowance plus Special Deputation (Duty) Allowance will not
exceed Rs.400/- (Rupees Four Hundred) only per month. Special
Allowance like Special Compensatory (Remote) Locality
Allowance, Construction Allowance and Project Allowance and

Project Allowance will be drawn separately.”

The Gowt. of India, Ministry of Finance, Department of Expenditure
vide its Office Memorandum No.F No.11 (2)/97-E-II (B) dated 22-07-1998
continued the said facilities as per recommendation of the Fifth Central Pay

Commission.

Annexure-A is the photocopy of extract of Office Memorandum
dated 14-12-1983. '

Annexure-B 1s the photocopy of Office Memorandum No.F.No.11
(2)/97-E-11 (B) dated 22-07-1998.

4.4)y5 That your Applicants beg to state’ that they are saddled with Al
India Transfer liability and seniority in terms of their offer of appointment

~and with the said liabilities they have accepted for All India Transfer

liability as per their appointment letter.

4.5) That your Applicants beg to state that they are saddled with All

India Transfer Liability in terms of their offer of Appointment and with the

* said liabilities they have accepted the transfer order of posting from North

Eastern Region to outside of this region and also from outside of this reglon

S i e

to the North Eastern Region. They were transferred from Srinagar, Slhgun
Bangdubl, Kolkata, Alipur, Gangtk etc. to the North Eastern Region.



Therefore, the Applicants are in practice saddled with All India Transfer
Liability and in terms of Office Memorandum dated 14-12-1983 and they
./ are legally entitled for grant of Special (Duty) Allowances.

4.6) That your Applicants beg to state that as per Cabinet Secretariat
Letter No.20-12-1999-EA-1-1799 dated 02-05-2000 it has been clearly

stated that an employee hailing from NE Region, posted to NE Region from .

outside will also be entitled for Special Duty Allowance.

Annexure-C is the photocopy of Letter No.20-12-19999-EA-1-1799
Dated 02-05-2000.

47)  That your Applicants beg to state that the Respondent No.2 vide his
letter No.90237/752/EIC(Legal-C) Dated 4" June 2003 also clarified
regarding payment of Special Duty Allowance payable to MES Employees
relating to Court Cases. In the said Letter it has been stated “SDA is
admissible to the Central Government Employees who have All India
Transfer Liability on their posting to NE Region from outside region. No
restriction is made to the effect that the residents of NE Region shall not be
entitled to SDA when they fulfill the criteria of All India Transfer Liability
and are transferred/posted in NE region from outside the region’ T!xe
Applicants have also filed representation to the authority concemed for

-

payment of Specxal Duty Allowance but in spite of this the Respondent '

"No.9 & 10 has not pald the Special Duty Allowance to the Applicants
'although li;;po;xdent No.2 to 8 has strongly recommended the case of the
Apphcants and forwarded the said Special Duty Allowance Payment Bxll to
the Respondent No.9 & 10. Hence finding no other alternative the
Applicants are compelled to approach this Hon’blo Tribunal for seeking

justice in this matter.

Annexure-D is the photocopy of letter No. 90237/‘752/EIC(Lega1—C)
Dated 4% June 2003.

Annexure-E & El are some of the representations filed by the
Applicants.



Annexure-F is one of the recommendations of the authority
concerned for payment of Special Duty Allowance to the
Applicants. |

4.7)(\)That your Applicants beg to state that similairly situated persons
have earlier approached this Hon’ble Tribunal by filing O.A No.56/2000
and this Hon’ble Tribunal vide its Judgment dated 19-03-01 in the said case
has stated that an employee hmlmg from NE Region imtially but

/ subsequently transferred out of NE Region but reposted to NE Region

would also be entitled to S.D.A. and similar other copy of judgment passed
by this Hon’ble Tribunal is also annexed herewith for ready reference of
this Hon’ble Tribunal. . .

It is worth to mention here that similarly situated person who is
worldng under the same Ministry has already given the similar relief by this
Hon’ble Tribunal in O.A.No.301 of 2003. -

Annexure G, H & I are the photocopies of the Judgment and Order
dated  19-03-2001,  25-04-2003 and  17-02:2004 in
0O.A Nos.56/2000, 11/2003, 30/2003 and ©O.A.No.301/2003
respectively passed by this Hon’ble Tribunal.

4.8) That your Applicants beg to state that they have fulfilled all the
criteria laid down in the aforesaid Memorandum regarding payment of
Special Duty Allowance, hence the Respondents can not deny the same to
the Applicants without any justification. '

4.%%) That your Applicants beg to state that similarly situated persons are

enjoying this benefit without any interruptidn as such the action of the
Respondents is arbitrary, mala fide, whimsical and also not sustainable in
the eye of law as well as on facts.

4.18) That your Applicants submit that there is no other alternative
'remedy and the remedy sought for if granted would be just, adequate and
proper.

4.13) That this application is filed bona fide and for the cause of justice.
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GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons and facts, which are narrated in

details, the action of the Respondents is in prima facie illegal, mala fide,

arbitrary and without justification.

5.2) For that, the Applicants are practically having All India Transfer

liability and seniority as such they are legally entitled to draw Special Duty |

Allowance as per various office memorandums in this regard.

5.3) For that, similarly situated persons who are working under the same
Ministry have been granted the Special Duty Allowance but the
Respondents are not giving the same relief to the instant Applicants. As
such, the actions of the Respondents are bad in the eye of law and also not

maintainable.

5.4) For that, similarly situated persons have already granted this relief

_ by this Hon’ble Tribunal in O.A No.30 of 2003 and in O.A.301 of 2003.

5.5) For that, being a model employer the Respondent cannot deny the
same benefits to the instant Applicants which have been granted to the
other similarly persons. As such the Respondents should extend this benefit
to the Instant Applicants without approaching this Hon’ble Tribunal.

5.6) For that, it is unjust to discriminate among the employee similarly
placed in the same ministry and also it is not proper to insist on every
aggrieved employee to approach the court when the cause of action is
identical.

5.7) For that, in any view of the matter the action of the Respondents are
not sustainable in the eye of law. | _

The Applicants craves leave-of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other  alternative and efficacious and remedy
available to the Applicants except the invoking the jurisdiction of this



n

Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985.

7)  MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT: ‘

That the Applicants further declares that they have not filed any

“application, writ petition or suit in respect of the subject matter of the

instant application before any other court, authority, nor any such
application, writ petition of suit is pending before any of them.

8) RELIEF PRAYED FOR:

' Under the facts and circumstances
stated above the Applicants most respectfully
prayed that Your Lordship may be pleased to
admt this application, call for the records of
the case, issue notices to the Respondents as
to why the relief and relieves sbught for the
Applicant may not be granted and after
hearing the parties may be pleased to direct

‘the Respondents to give the following

relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
\/Respondents to pay the Special Duty Allowance to the Applicants.

8.2) To Pass any other relief or relieves to which the Applicants
may be entitled and as may be deem fit and proper by the Hon’ble

Tribunal.
8.3) To pay the cost of the application.
9. INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble Tribunal

deem fit may pass any order or orders.
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APPLICATION IS FILED THROUGH ADVOCATE.

PARTICULARS OF L.P.O.

1P.O. No.
Date of Issue :-
Issued from
Payable at

LIST OF ENCLOSURES:
As stated in Index.

i’erification...



VERIFICATION

I, Shri Manik Mazumdar, Junior Engineer(QS&C), Son of Shri
S.N.Mazumdar, Office of the Garrison Engineer, Satgaon, P.O.-Satgaon,
Guwahati-27, District-Kamrup(Metro), Assam do hereby solemnly verify that I
am the Applicant No.1 of the instant application and also I am éuthorized by the
other Applicants to sign this Verification on their behalf. That the statements
made in paragraphnos. &\, %2/,6% , G4 (R) /4%, & 63,
are true to my knowledge, those made in paragraph (
nos. & Ll GbGTE) 4T |
are being matters of records are true to my information derived there from which
I believe to be true and those made in paragraph 5 are true to my legal advice and
rests are my humble submissions before this Hon’ble Tribunal. I have not

suppressed any material facts.

And I sign this verification on this the 2., day of March 2005 at

Guwahati. | N ‘{\/\,«% unendoa
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" (%) Metentlon of Talophono Faelily st the Last Slallen of Posting = "7
t Aaprovided In lhls Minlslry's ©.M. Mo, 2001 AN/ EIVIE.1)(1B) dated Decem
vy e 9ployeas who aro gligiblo for rosidantial lelephant
ST gMheir fast stalio

. hemeselves,

4o
[N

S "V"“Vt'»'.
. bt‘r 1,1908, Cenlral Govitninen
s tay be peonilted W cetnin their residential telephon
nol posling, provided the rental and allolher charges are paid by the concerned einployees

. : LTI TS
(xil)Modical Facilitios = . | X SR |
- Families and tho aligible dopendanis of Canlial Gavermment employees who stay behind al e praviews,
© slutons ol posting on the employsas being posted to tho specitied territories shalt continua o be aligibie to
- 242il of CGHS facilities al slations where such (2

acililies, are available, Oetajied orders in this regard will be

issued Ly the Ministry of Heallh & Fomily Wellare,
The President is also pleased to decide thal thes

employaes posted in tha North-Eastern Region, shall o
Govarnmenit eimmployees

- i T

3. 2 oiders, inso laras they rélate lo the Central Government
_ 52 be applicable mulalis ‘imutandis 1o the Civilic s Centrol
«Including Olticers ol 1ha All India Services, pocied lo Sikhrin, '

4. These orders will taka allocl (fo:z1Au§:|sl 1, 1997, ‘ :
5. Insolaras porsons serving in lhe Indian Audil ang Accounts Department aig concermed, these orders insue
sllor conaullallon, with {he Complroller and Auditor Guneral of India, !

Lo Hindbveralon will tolloyy,

i
]

\ B T

¢
1

’ 78 Mém
( H.SUNDER NAJALL)
. Joint Secrelary lo the Governmient of India
. To | . ‘. . | : '?‘ _' - . K | L’ f : -'\“ 1‘.
All Mhislries/Depamnem ol the Governmenit ol India {As per standard Disnibglion Lisl) , '
Copy [with usual number ol spare copies| lerviarded to C&
Co

EpR

} AG, UPSC, elc. [A';fper s!andard Endotsement List
. opy also f_onvarded to Chiel Sccrelary, |

Andaman & Nicobarislands and Ad_ﬁhir1isltalok. Lokshadweep.

w,wﬁg%l B
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e 3 R ~ . Cabinet Secretariat
A & ' -'(,‘ . C © (JL.A.Soction)
| Subject ¢ - .'“ "gp'loch\l Duty) ‘Allowance for Civilian omployees, of the, Central
‘ L : I 3",'-" , Qdycru'nmnt gorving -in tho State and Unifon Lorritories of North.
- "‘l agorn Reglon - regarding, ' -
T b da TSR D e 2 1y :rl:| ! ‘,: ; [ R f
. o o 1"3 [ 'tl_n‘«?:!!"(‘g" : [ o ; : .
' TR X L1 ' ) e
1, BH1 Dicectorato may kindly vofor to their UO No. 42/SEB/ATIVI(16)- 2369 duted
. 1‘ ] .

T 31032%)9 on the subjsct mentloned above,

2. The ,"0’..1;-‘-;.,,01, cl,cf)uB( sinod by 881 in thelr UN No. AUSSIATIOO ) - 5282
. POt .

. ' 1 [} e
dated :12.9,1999 havo boon examined in consultation with our Integrated Finance
TRt O R ‘

“'and; Mini lry‘of'?Financo (Dbpartmcnt of Tixpenditure) and clarification to the

Sl Rt

AT solnts doubt i givon under fur information, guidimeo and neeesary action
" " ;‘{‘1 \I ‘ ";||' ;’I i ! ;;' ' | o .
o Tho ilon'bie Supromo Court in their J wdgment | T e
' HC :

.| delivered on 26.11,96 in Wilt Petition No. 794 of
1996 lield (hat civilian employeos who have All
Andin transfor Jiability are sntitled to the grant of

SDA on boing posted Lo any glation in the

N.ILReglon from oulside tho rogion aid in the

followlng .. pituation  whether — 8 Central

Goveinment employse would. bo oligiblo for the

wnnt oft HIDA kéulslniz In view the clarlfientlonn

aaad by the Minlutry- of Mo vide (helr )

No. l‘3|(E&)/‘)S.It.ll(l‘}),dulcgl‘7.5.')7 e

A person belongs 1o oulside N.L.Region but he is

appointed and on et appolntment ponted in the

TN Regioi - afler —-gelection  through direct

i |-rocruluncnt bascd on the ceoruitment made on all {7 ey

| India. basis’ and having a common/centralised

ol gontority tist and All India Trannfer Liability,

D) 1 | An cimployco hailing from fhe ML Iepion No T

sélection on the bowls of an All India recruitiment
tont and boine on the Contralined cadre/mervics
comtion - nenlority . on (it appointment wnd i
posted in the N AL Repion, T1o han alio AL Tnddia :
: , Transfer Liability. = _. : o it
' \il)"‘ An  empioyeo  belongi . lo N itemion  wan | No i
. | ",uppfﬂnlcd at Group “C" or “1)" qg_\p.lﬂyq‘gm]nmc(l '
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. subscpqurmuy,qthc] post/cadro was centr atised with
!

. Trmmfcg{,zhabmty cte, ,on his continuing in the
.= N.ERegion lhough thcy can be transferred out to
© k) anyy plnco outside the, NE, Reg:on having All India

on local, x‘opmgtmont whon “thero were no “ondro
rules for, tho‘post!(pnor to grant of SDA vide
Minis N() Ijn nnco OM No. 20014/2/83-L.1V
‘dated § 1411 '2!1,933,::.1(1 20.4.87 read with OM.
2001(}/71%36}; II(B) dated  1.12,1988)  but

commonyt: ;scniority ., list/promotion/All . India

1 ‘ranafer Lnabmty

An'fi;employce’” belongs - .t‘o N.E. ch;on o
subscqucntly posted outside N.E.Region, wlicther

ho’wﬂhbe chg;blc for SDA if posted/transferred
to! N. I:chxon He is also having a common All
India seniority and Al India Transfer Liability .

An: cmployco hailing from NE Region, posted to
NE.: region initially but subscquently transferred
out of NE Region but repested to NE Region afier
- gometime serving in non NI Region

YIS

=Pt

. '_.-..Tv

The MOF. Deptt. Of Expdr. Vide their UO No.
11(3)/95-E.JA(E) dated 7.6.97 have clarificd that a
muo clauge in the appointment order to the ¢ffect
thagj. the ;“petson * concerned i Liable 10 be
transferred :anywhere in India does not mako him
chg,lblc for the grant of Special Duty Allowance.
I‘ox’ dotermination of (ho admissibility of the SDA
to; any,,,Ccntral Govt. Civilian -cmployces having
,Aqr, ngug;mamlcr Liability will be by. applying
.tosts ‘() whether' récrultivient to the Servie/Cadre
/Postn.lws béen ‘mado on. All Indla -basis (b)

.whethqr pro_mouon i8 also done on the basis of

All India Zono of promotion bascd ori common
seniority for the service/cadre/post as a whole (¢)
In theicase of SSB/DGS, ;. thero I8 a common
rocruxtmcnl gystem nmdc on All India basis and
p:omolionu are  also one on tho baaln of All India

conunon.  Sondority, Dascd on  the above
criteria/tents ; all cmployees recruited on the All

| :India; basis and having a common seniority list of
sl All Indla badis for promotion otc, aro cligible for

il Um grant of; SDA itrespective of the fact that the
i, cmploycc hmls from N.E.Region or posted to

N.E.Region from outside the N.E. Region

In cage the employce
hailing,  from  NE
region s posted
within 1! Region ho
is not cntitled . to
SDA ill he is once
transferred out  of
that Region

vi): ;| Based on point (iv) above, some of the units of
o SSB/DGS have authorised payment of SDA to
A ,‘,';; othe employccs hailing from NE Region and

posted within the N.E,Region while in the case of

others, the DACS have objected payment of SDA

It has already been
clarified by MOF
that clausc in the
nppomtmcnt order

lcgardmg All

?

¥

India |



3 j;,9_.[mpldycfé’éf"ﬁﬁﬂi:ig froin NE Rogion and posted "ﬂu'l—x—rnf"cr wLiabilJ’ly
'I_ . \\./'I‘ll,'lvhll tho NE Rogion ir*vnpoclivo of the fact that | docy ot make hin

[ thelr! ransfor lability Fiy Ay Indin  Trangfer cligible for
{1 Linbility or. ottiorwigo, In su
l

grant of ;
chcases what should | $DA - : |
(F e the 'norm for Payment of SDA ¢, on fulfilling the ‘ '
‘, f;(ri.!;!,'!cmcxia of "All" India Recruitment Tegy g o | “
gl 'prqmouon,ofrAu India_ Common Seniority by K ; "
ol ol Laving bpqu_".‘&gﬁsﬂcd e all - e cmployces
ARAEXY Eligiblé for the g ant of SDA ’ X ‘
Jf_":;r ;;}17{1)_391‘01' y}o;fpay:ncnt made to some cmployees | The payment mado z‘
i) :".1;.}..-,.‘,,:, from NE Rc‘giqn and posted in NE Region | (o cmiployecs hailing \
Rk balirecovered * aftey 20.9.1994 j.e. the dato of | from NE Region & o
'dvoqisio’l) of the Hon'blo Supreme Court and/or Postediin. NE Region | . "‘
i it | Whother e Payment-of SDA should pye allowed | e revered from e e
1 to Fall omployoes mcludmg_ those hailing from date of jig paymient. :
11| NiE.Region With “eflé6t from (e date of “their | 1 may also be added (= \
i Appointimont if they have All Indin - Trannfer | 1har - the  prvimens | - -\
% Liability and e prometed a5 the It oF Alj ade =7y the |
S adia Coitmmon Soniority 1, ' incligible employe \
R hailing * from NI '
s j'v"‘,: " . : I{cgion.and posted in | \
e ”Wf ?_’}.g:‘ e NE region he \
XN X ,,;"‘_1,[;:' :};,4:',!, ) _ fecovered  from (e .
dll”, _ggrf:fllyff" : - - : - date of Pdymen( or l\
."f?if.‘:'%q?fv55{&1#4;?;5 - oher 20 Sepe, o4 A
r; Whichever s later., . |i
i F 08 with the concurrence of the Finance, Divini:_bn, Cabinet ' ‘
1.t Socretariat Vido Dy, No. 1349 dateq 11.10.1999 ang Ministry of Linance
b (Expcndilw@)"a LD. No, 1204/13.11(13) dated 30.3.200. b
i e, ' - .
NV L . Sd/-
S O P S A -, Megiblo
s i !l:"la"'&}'lf Lo o A (B.N.THAKUR) -
Ll B ~ . DIRECTORgR)
s I e LR 1 P T R ' i :
Iy I ,:l.”fi Bhu R.8.Ledl, 1lrgsty ARC | N j
AL L Shul R.Pp, Kureol, Director, §51 £
i ,3"';&‘1}" Bil‘g,(llctd)G.S,Uban, IG,SFF i
oL 40 Sy 8.R.Mchra, IDP&C), DG |
| 5T Shi Aghok Chaturve; IS(Pers) R&eAw, | :
A i 6. ,.;:,;',' Shei B.8.Gijf Director of Accounts, DACS . |
707 shiy f:Menon, Director Finance(s),Cab, Seciy. 5
8 Col KL Jaspal, CIO4, CIA ' ?
Q. ‘S.‘:nl‘;.ilSccu. I\JO. No, 2_0/1‘2/39-11'4@-‘1 729 dated 2.5.2000, ,
Leote et '
T {
| '. ! I . .‘
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Vel s 23019370 L \ : I)I&. Gen ol Pers/iiic '(l A R Z["Ua

R C v S Mllll wy Lngineor ')L.l\’ILL . .

Lnghineer in Chivt's Hmm I

i VSRR L o Army Fleadguan -

J Kashmpr House

N DHQI’ONLwI)u..'.l'l()(')ll.
* No. 90237/7521/u<, (Lc,,al -©) -

‘ \, un ! UOJ
CE Loslcm Copmand Ce o T :
lxolknm 21 / C ‘_ L L .‘6_

7\ uwm.sm&m.mv AT CASES ON PAYAENT

. I  MES EMPLOYIE Lb

[ e
b i ‘ S
2. We had vulc our dbOVL mcnuoncd leller rOI\\"]ldCd copncs of lo Al MOD Iulcns“-'

-fNo PC- 90237/7521/EIC(Leg1| C)/89-LC/D(Civ-1)/2003 dated 24+ Feb 2003 containing

*MOD decision regarding gr'\nt of SMA to applicants of OA No. 238/2000 filed by Shri”
CPM Kitan and two-othérs 'in CAT Guwahati, Ihe decision of M()I) Ancthe ibid casce
arvived inconsultation with Ministry ol Finanee will apply 1o all casgd ul.mny o grant
Ol SDAL TUis, accordingly ndvised i eligibitity of all individuals indling applicants
colthe'ws wious (.oml/(/\l chses o SDA Biled in different CA'Ts iMipder Conrts may be
examined based on the followmb criteria as ieproduced from NMin of Fivnee (/1 )

.OM No. I I(S)/97/L I (B) datcd 29 Mny 02 ( c0|>y u\closcd)

ka/\ i§ admuﬂiblc o the, Ccnlu\l Govt employees who have /\I| I ds.i ’lmn'»lm },
: ,Lmbnl'l)' on lhcw poslmg loNE region from oultside (hie region’ I\«’o xcslmlnéu i
Y nglg (g ]& g[[gg{ th( u]c lCﬁIQGHH of Nl., ;cglon shall not bg gnltllul o SPA™

when™ they  fuifil the'eriteria of Al India. Imns(‘u Labnhly nd_uc,,
'lmnsfcncd/poslcd1n NLxcuon from outside the rcgion. e

13

3. The. Ministry omnancc vide P.ua 2 0f (hw OM "No. 11 (5 )/97 - II(B) dated 29

|May 2002 referred above has clauhcd the c.onccpx of all India Transfer Liability. )
Hrarticular adention” mdy be given’ 16 this para’2 ol Ministry of I inance O ibid winié -

' '(lcudm;: the cligibility. of applicants for grant of SDA. Gomg by the stipulations Taid

rdown inibid Para 2,7 the. following calegorics of MES employces are cuvered by the

unus.\ of all ln(lm Imnafu Lmblhly angd henee may e cons uluul for 1 rang of DA
a) Basic* Submdum(c Cw(cgoncs - Erstwlnlc Supdt Gdc'I _(now rc-dcsigdélcd
C ' JE)Supvr B/S 1, D'Man Gde Tund Asslts:

(L) Ofticers | SAILG B & Gp A

4. For }Iuidiny'lh('. 'L'lil,il)ilii)}"ol' the \|>|)|iun'h' of various CountUCA L cases, data
may be compited ot your HQ scparately Tor cach OA as pey format enclosed as /\ppv A
L this letier, Prool lm dctldlng llw clhgllnluy will comprise the lulluwm,;

(i) Copms al oulcna IL)".II(.‘H\;: u.umlmunl or |num(mon (o one ot the w.ulu
Cmentioned al Para '\(u) and (L) above and the relevant Part 1 ory I o lq'.udm;v
assumption oi an dppomlmuu in (h wgrade v ¢

v 2/-

e e

AT
¥

Rcluuu.c thm ’llQ !cucx ol cven numbcu ducd 24 l eb 2003 : - .

ES

ra



N
S Y
() L ] CIIUERI g the eligible 7 icer (o ap UnivEstablahment in Mo
Fast the relevant TOS Par 1 Order iv. ued by the receiving Unil,

i, A Sdentifying, (e applicants found Jigible for grant Ol SDA, their cases
'_:m:mnpnniml wilh: proofs as_indicated at Para () & (b) qbove, should be sent to
conceried Audit Office for taking the payment. in case of Court judgements, sanction
ol competent ;\,u;llu‘)ri’(y 1_,'_01»'vil')c'\'nlj'ingchnrgcd sapenditure would be required, - Jyind
:l‘)o.'mil)l'c that oul ol the Applicints found eligibl for grant of SDA, sonie; ml_gm hnv?.
atlready been paid vf&_]‘-‘llg‘V§QAJ_(g_nh;;s:g!puc_.'t'imc but the same was | stopped allerwards, #Iiv cage
of such employees irom the, date it wis stopped till the'
1 Regio, K :

thic payment should conlinue
eriod they contiritied 1o be posted in North Cast:

0,
!:)1 )/\4 N

. _ v .
b the case of applicants of CAT/Court ¢iv. »5 are found incligible for payment of
cuessary Speaking Orders be issued to e - b :

7. You are e

piested (o forward o completic
haly ()3, ‘ ' '

- report scparately I"i"(‘)m cach OA by 30

1 ‘ . _v/'/("__""”/ .

‘ ' o : = {Mam Raj)
i o | ' /S‘A().
i L | Olfg SO 1 (Legal)
‘. . e ,' ' For LE.in-C
Encls: As above - ; ' o

oyt

‘an,

NoShillong Zone ' X/l'('):""iﬂﬂ) and necesy S o

CGDA (A1) for info and nece:. sy weowin You are

AReessary instructions to yeur subording
o matter and forwand

Hed 1o issuc
othives in this
+ copy for our infornwtion and record,
Nin ol el 'v-(ffor_ info wit Nole ' dated 27 Mavy
NA"O. 90237/7521/!’.‘ “(Legatl C).

13 recorded on our P'C

5

| ein- O WE-S(Budpet) I'vt_)r" wlo alongy ith o of nl}l;lclcvanl cnclousures
i V& B ~and the refs Qute pa o ve. ,

y o St You are rogaen 1ot issue

nppropriste instinctions
paymient of SR A 1o ne

applicants in the light of clarifications
- issued vide M jn of Fin | No. 11 (S)Y9T/E 11 (B) dated 29 May
: 02 and the', D No.  4)/ETI(3)/2001 dt. 19 Feb 03 (copics
enclosed) .
e o
. 4
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The Garrison: ls,ngmc'cr (A/}‘) Boryar (
Guwahati- 15 (Amm) Co s
Dated: 10 Mar‘(N #
mmm; QX.SDA ,LQMLQJMM)XM&
’ Respected Sir,
L. Most Ilumblv ' nd rcqpcs.tfully, like 10 submn the foﬂowmg fcw lines for your
kind wonsi dv: ation .z..d f’xvmaue ac!sos- l_a € e
2 That Sir, 1 have baen ponted fmm CE degun Zone and reported to this Office on
ST Y e 03 aw per the g.mmamy pmsllsh@d vide Q1L (A7) Dorjar Part TEOrder o, 09
‘dated_16-9-0%. As per AHOQ, E-in-C's Branch letter No. 9"2*)/7521/1 ey dated 04
Jun'03, the post of Drafts Man Gde-I is entitled for SDA cven in the resident of said
Cindividual i NIZ Region. Tn the Regular Sy pay bill for the months 6f Scp 03, the SDA
has been claimed by this C )fﬁce, but disallowed by AAQ Shillong withmy civing any
reason, Then dﬂ(:l no ‘SDA s olmmmg by this office till date.
3 In this connection the above I*»m-("s anch fetter no cited above by vitculated
by HQ. CE Shillong Zone vxde their Tetter No. 77551/90/Policy/SDA/ST/EL (1 coal) dated
30 Jan'04 13 enclosed herewﬂh for your kind perusal please..
4. Therefore, now ! rcqucqt wour kind honors to look in to the maner and requested
to claim the SDA ﬂlxougl regulir Pay bill again and take up the «..wc wxlh AL Shillong
to admit the same in audit as per above L-in-C's Br. l etter
Thanking you, '
~ Yours f'ai‘f'hﬁxu),
: f /Z v
( P.C. Sajkia)
. B 1)'Man- ¢dde-1
Enclo : (Two sheet) MLS /23869‘) .
. N / ‘
M s ?
-, @:b /‘
e ;
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v le v -amigpplicetion datod 18 8ap €4 (addressod to Engincersin-
Chiéf%s Branch SHQ Now'Dolhi) gukmitted by MEZ/R43448 Shri PC Das,
~ th thion 84 3do-X( New JR(QD&D)) of 0K, Quyahiatl Toquopting for qorly
- paymont of 804 on. pttalning the eligikility oriteris on the basis
o et Pl Xndds Transfor/liability® (and' 411 India Common Senjority
" 1ist® in tormg of B<in=0's Branch MY New-Relhi lettor No. 90237/
;! ~-7693/E10(&éaa160),datoa*04 Jlan 2003 yg.gmdndod vido &von No datod
S, .. 93 0ok 2002y 42 fud horowith for your furthor nocessary actlon, -

; P O

Flengos:

i\
.Y T‘:'L'

v N R ( L i ) o I o ! T . Ky:
S - 2.0 .. In thia'cennaection 1t:is submitted thet Sy ®B1il on a%‘t
7 of '8DA! toeligivle porgonnel of MBS empecially thoso muwmmui | .
o - Attpined ‘oligibility for grant of $DA on their poating/rao-pogting
- to WNE nqg%@,nmtmx - from ovtride VB Rogion and sovérad undor AHQ
E-in=0%s Branch ghove quoted letter have been inlfiasted and fwd to
A70 - 8h11léng/for their admittamnce and pausing:of payment order.
: But.ingpiteo of ropeatod porsuation/correspondonce made koth fyom
a8 @R gae woll/Zthia officd . AMO Shillong has nelthor admittod tho eill
_ 1n'queat,wn‘ for negagasry paynant order nor given any vresponge.
In this .connection g roference is indted to dE__ Guwghstl lotter Mo,
1215/804/161/K1E dated 17 May 2004, thin office lotter No. 11406/
S.DMM'A:',&@;M 26 Mpy ‘94,08 Guughytl lettor Noo 1215/8DA/215/KI P
dated 12.JM1.04 gnd this office letter Mo, 1005/8DA/@5/EI14 dated
@9 Jul @ "~ coples encloged). S

&

e X vhow of ‘abovae, 1t 1 requested to o cess tha a plicat-
don of tho individusl to Mq Bein-Cis Branch z‘g!r? necossary I;ctirm
in - tho mattor. since the grievances putforth by the indivéidan) in
hig ppnifestion are gonuine roguiring thelr re-dressal pt the
oArliost go ap U0 obwlate another litigetion on sccount of $DA,

=~ k¢ '$p elsa raqueasted to taoke up tho mattor with 440 Shillong st
- Your ond plesse. L. ' . :

."./, X l‘: o,
Y

AT e R
' o ( V Dkhear ) :
AdALl Asgtt Dir(adm)

" For CWB Shillong

v sangltees

. : L / o : :v':| ;: y . ) ;}
& Buvahiti- For informetion wrt their lottor No., 1215/8D4/243/K1D
T n - dated. 27 Sep 2004. o /243/K1
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